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In continuation to SEBI| vide its circular Mo, SEBI/HO/MIRSD/MIRSD-
EXTRACT OF STANDALOME AUDITED FINAMCIAL RESULT FOR THE QUARTER AND NINE MONTHS ENDED 3151 DEEEME EIH PoD/PICIRI2025/97 dated July 2, 2025, natice is heraby given to NOTICE NO. 10/2026

Rs in lacs . |
' ' inform that in order to facilitate ease of investing for investors and to D : otpibirt . : :
. T . eclaration of Income Distribution cum Capital Withdrawal (IDCW) under the designated Scheme of Baroda
Guarter Ended| Year Ended | Quarter Ended secura their rights in the securities purchased by them and get rightful b f LFund (th o) P ( ) g f
S Particulars 31.12.2025 | 31.03.2025 | 31.12.2004 access to their securities, SEBI vide its circular No. HO/3B8/M13/11(2) BNP Paribas Mutual Fund (the Fund):
No {Budited ) | [Awdited) | [ Audited) 2026-MIRSD-POD/ /3750/2026 dated January 30, 2026 has opened Notice is hereby given to all the unitholders of Baroda BNP Paribas Arbitrage Fund (“Scheme”), that following
1 | Total Income from cparaians 1972687 | 1327487 3,553.16 F'Egtn:.:;'] ﬁ?ﬂaiﬁz“iﬁ:‘:u :;;5'5' Egmtr:ﬂ:gir 5‘3;" d?pgfg:;“?&réagﬁgtﬂé shall be the rate of distribution under Income Distribution cum Capital Withdrawal (“IDCW") Options of respective
ofd | [Loss] T siore E i i crdinary ilems) 32,12 [EA5, : > i .
i :: E’ 8 [::551 :'v"':lh"v '“‘-'”'33 LhTW’Tf”‘I:"fﬂ:"ﬂ"ﬂgﬁ"‘jlﬂ;mﬂlaﬂ'rﬂg '#""Em 5 Ez :?1 l:jg ::: -:,; zi April 01, 2019 for & period of one year from February 05, 2026 to plan under the Scheme with Monday, February 09, 2026 as the Record Date:
rofil | [Loss) for he pariod before tax (afler Exceptional andior Extrardinasy ilams] 29212 (B85, 37, February 04, 2027. The special window shall alsc be available for : : —
d | Net Proft i (Loss) for the panod after tax (after Exceptional andlor Extraordinary items) (297 43) (B42.28) [(44) such transfer requests which were submitted earlier and were Nasngﬁeoé ';he LTI i LTS QJpHIETS 'I\:é:)/rE:; Ug'Bt 2;;2 Dlzinubnuig#?"n
5 | Total Comgrehensive Incame for the period [Comgrising Profit/ (Less) for the period rejected/returned/nol attended 1o due to deficiency in the (face value gr unit of T10/-) P ®)
{afler (ax) and Other Comprefiansive Income [afler faa] (233 58] (E23.08] 2.38 documents/procaess/or otharwise. | P |
6 | Pald up Equty Share Capital {.530.00 1.530.00 1,5%1.00 Dwring this penod, the securities so transferred shall be mandataorily | Baroda BNP Paribas | Direct Plan - Monthly IDCW Option 10.8686 0.06
T | Reserias (axduding Revalualion Resersa) as shawn in lhe Audilad Balance Sheel credited tI::-_I:hE transferee only in demat mode EI'H:!_EI'LEII be under lock- Arbitrage Fund - - ion | B
ﬁfMEpfﬁ'ﬂDuS}ﬁﬁ? Ihfﬁrz_l_pEﬂﬂtjﬂfnna year Irt:-r‘nlhedat_emreglstrallﬂn-::nftranﬁiet_r Such g Regular Plan - Monthly IDCW Option 10.5158 0.06
B | Earnings Per Shara (of Rs. 10/- aach) {for conlinuing and discontinuad cparations)- EECUHHEEI shall not be transfﬂrmchl|&namarkad.fplﬂdgn.d during the ~ or the immediately following Business Day, if that day is not a Business Day.
i ” said lock-in period. Due process shall be followed for such transfer- o . . o o .
1, Basic: {1.82) cum-cdemat requests, The Company and the RTA have formed # The distribution will be subject to the availability of distributable surplus and may be lower, depending on
2. Dilutesd 11.92) focused teams to attend such requests. the distributable surplus available on the Record Date.
e Company Officials: You may contact RTAfor attending these requests * Net distribution amount will be paid to the unit holders under respective categories after deducting applicable

The abowe |5 an extract of the defsded (uarery Financial Resulis fled with the Stock Exchanpes under

Requlation 33 of the SEBI (Listing Obbigations and Distlosuwre Reguirements) Reguladions, 2015 as amended, *
The full formal of the Quarerdy Financial results are avaifable on he websités of the Stock Exchangsis)
wheny bsesndla.com, and wanwnseindiacom and on the Company’s website wanw aratile,com and can also be
accessed by scanning he glver OR code, Fer & on behalf of the Board

by sending email al Investor.helpdesk@in.mpms.mufg.com or

Mrs. Gayatri Pendse Karandikar al Secretariali@bfilpune.com.
The same will also be made available on the Company's website For the units held in physical form, amount of distribution will be paid to all unit holders whose names appear

wiww, bfilpune.com. This is for your information. in the records of the Registrar at the close of business hours on the record date and for units held in demat

taxes, if any.

form, the names appearing in the beneficial owners master with the Depository as on the record date shall
Blace : HOSUR Sunil mmm;ﬁi'; F“_;E?DEE"EJ”‘H the For BF Investment Limited be considered.
Dale - 04.02.2028 ooy Dirvcer can e On Fiie| 2R sd-| | Pursuant to distribution under IDCW, NAV of the IDCW option of the scheme(s)
oY Gayatri Pendse Karandikar would fall to the extent of payout and statutory levy (if applicable).
E]E‘I:BE :_ i_u;': 04. 5026 M E:F WTFE'W E.?E{g?gg For Baroda BNP Paribas Asset Management India Private Limited
i MRIMELY Y SEREERIR: VR (Investment Manager to Baroda BNP Paribas Mutual Fund)
Sd/- Date : February 04, 2026
Transport Corporation of India Ltd. = Authorised Signatory Place : Mumbai
CIN: L70109TG1995PLC0O19116
Regd. Office : Flat Nos. 306 & 307, 1-8-271 to 273, 3" Floor, Ashoka Bhoopal Chambers, S. P. Road, Hyderabad - 500 003 (Telangana) . MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
Corp. Office : TCl House, 69 Institutional Area, Sector-32, Gurugram -122 001, Haryana | Tel: +91 124 2381603-06 READ ALL SCH EME RELATED DOCUMENTS CAREFU LLY
E-mail : secretarial@tcil.com,Website: www.tcil.com LEADERS IN LOGISTICS

(% in in Mn except as stated)

Extract of Unaudited Financial Results for the Quarter and Nine Months Ended 31st December 2025 M

Standalone Consolidated
. Year . Year
e e A e R e Y ASSOCIATED ALCOHOLS & BREWERIES LIMITED
PARTICULARS 31-12-25 | 30-09-25 31-1c|2-2l:I 31-12-25 | 31-12-24 31-:3-2: 31-12-25 | 30-09-25 31-13—24d: 31-12-25 | 31-12-24 31-:3-2: CIN: L1 Eszump.lgﬂgp LCMHEEU
(Unaudited) (Audited) (Unaudited) (Audited) ; 3 g
Total Income from operations (Net) 11,132 10,652 10,422 32,122 30,381 40,588 12,609 12,174 11,539! 36,289 33,413 45,385 EI:I rpﬁfﬂtﬂ 'Ir Hﬂ'gd DﬁFDE‘.‘q'th F]ﬂ-l:ll', BFE Etaf TDWE-‘F. AE IHﬂﬁd. |nd ore 452 D{]B {MF] Phﬂnﬁ : 0?31 4?.3[}4&:]
Net Profit for the period before Tax, E-mail: investorrelations@aabl.in, Website: www.associatedalcohols.com

. . 1,373 988 1,268 3,699 3,348 4,381 1,012 1,028 889 3,021 2,644 3,698
Exceptional items |
Add: Share in Net Profit/ (Loss) of JV and

T 1 W1 1 I =] =l =| e« o] o UNAUDITED FINANCIAL RESULTS
Net Profit for the period before Tax after I FGR THE EUARTER EHDED 31 Et DECEMBER, 2025

. . 1,373 988 1,268 3,699 3,348 4,363 1,237 1,260 1,114 3,675 3,322 4,594
Exceptional items |

Net Profit for the period after Tax 1,305 878 1,182 3,425 3,054 3,959 1,158 1,135 1,021 | 3,365 3,010 4,161 |n acco rdanﬂe with Regulatiﬂn 33 ,Df thE SEEI {Listl‘ng Gb“gatiﬂns and Disﬂ!ﬂsu re Hﬂqu ire men ts':l

Total Comprehensive Income for the i : - : T
period (Comprising Profit for the period Regulations, 2015, the Board of Directors of Associated Alcohols & Breweries Limited based on the

(after tax) and Other Comprehensive 1,301 923 1,197 3,469 3,046 3,972 1,155 1,179 1,036 3,409 3,002 4,173 i N . i \ .
come (after o) recommendation of the Audit Committee, has approved the Unaudited Financial Results (Standalone &
Paid up Equity Share Capital (Face Value o2 = 1ok . 1ed . . e . s o] = Consolidated) for the Quarter ended 31st December, 2025 at its meeting held on 04th February, 2026.
32) | . . . . _— . .
Other Equity as per the Balance Sheet - ' 1 23252 19076] 19662 ; 3 T 24897| 20574| 21394 The Unaudited Financial Results, along with the Limited Review Report issued by the Statutory
o N PSR EES ROt AR CEIEEdR : i I i ] i - ] | I 7 i Auditors, are available on our company's website: https://associatedalcohols.com/financial-results/
n -
Earning Per Share 17.02 1145 1528  4466| 3948 5130  14.96 14.69 13.04] 4353 38.56 5343 The same can also be accessed by scanning the QR Code below:
Diluted Earning Per Share 16.98 11.43 15.24 44.57 39.39 51.19 14.93 14.65 13.01 | 43.44 38.47 53.32
Securities Premium Account - - - - B 103 - 1 -1 J i 103 For Associated Alcohols &
Breweries Limited
Note:

1. The above unaudited financial results for the quarter and nine months ended 31t December 2025, have been reviewed by the Audit Committee and thereafter approved by the
Board of Directors of the Company at their meeting held on 4™ February 2026. The statutory auditors have conducted a “Limited Review” of these financial results in terms of
Regulation 33 of SEBI (Listing Obligation and Disclosure Requirements) Regulations, 2015. Place: Indore

Prasann Kumar Kedia
Managing Director
DIN: 00738754

2. Theabove is an extract of the detailed format of Quarterly and Nine Months Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing Obligation Date: 04th Februa W 2026
and Disclosure Requirements) Regulations, 2015. The full format of the Quarter and Nine Months Ended Financial Results are available on the Stock Exchange websites (www. ) 2
bseindia.com and www.nseindia.com) and on the Company's website (www.tcil.com). The same can also be accessed by scanning a Quick Response (QR) Code given below:

001 India

For Transport Corporation of India Ltd. Email ||'_'|
Place: New Delhi Vineet Agarwal Recommaendatians of the Commities of Independent Diractors {(*IDG") of Shashank Traders Limited (hereinalier referred to as "Target Company™ ) in relation fo the Open
Date: 4" February, 2026 Managing Director

Orffer {'"Oiffer”) to the Pubdic Shareholders of Target Company made by AVE Endeavors Privaie Limited {hereinafter referred to as “Acquirer 1), Prilike Entérprizea Private
Limalgd {hereinalier referred 1o as "Acquirer 2" ) and Mr. Aditya Vikeam Birla (hersinalter relfarmed o as “Acquirgr 37), (heremaller collectively relermed to as "Acguirers™),
under Regulaton 26{T} of SEB| (Substantial Acquisibon of Shares and Takeowvers| Regulations, 2011 (*SEBI SAST Regulations™).

| Dhate February 04, 2026

IT’SNOT ABURGER | [ -
Datalls n:-f the D‘I’far perla.lnlrg o the Target Company The Dpen Offer is baing mads by the Acquirers for acquisition of up to 15,46 900 (Fifleen Lakh Forty-Six Thousand

’ - Mire Hundred) fully pald-up Equity Shares of Face Value of T 10 each, representing 50.00% of the Vobing Share

Capital of the Target Company, at an offer price of  30.00/- { Rupea Thirty Ondby) (“Offer Price"} par Equity Shars

aggregaling to £ 464,07 0000 (Rupees Four Crore Sixty-Four Lakh Seven Thowsand: Only) pavable in cash in

accordancs with the prowvisions of Regulations 31} and 4 and other appiicable provisiaons of the Securities And
Exchangs Board OF India (Substantial Acquesition OF Shares And Takeovers) Regulations, 20711 and subsegquent
amendments thereto ("SEB! (SAST) Regulations”) from the public sharsholdsrs,

A - S BT s T DT EE S E SRR S S

Haman'ﬁr of the -‘5.|:|:|u rars and Person Acting in Anquirarr..‘

Cancer [PACHwIlh e Aodguires AVEB Endeavors Private Limited (*Acquirer 1),
Frilika Enterprises Private Limited ("Acquirer 2"} and
Pbdr, Aditya Vikram Birla (“Acguirer 3")

PAC:
There are no pefsans acting In coneert with the Acguirer for the purposes of the Open Offer

Narnolia

Hammuolia Financial Services Limited

Address; 201, 2nd Floor, Marble Arch, 236 B, A.J.C Bose Road, Kolata - 00020, West Bengal, India
Contact Person: Akash Das

f Telephone: +91 (633 40501500

EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR - wia - Email ID: akash das@namolia.com

Webslte: waw narnalia,com
THE QUARTER AND NINE MONTHS ENDED DECEMBER 31, 2025 m—— | e T

L\

pestamranl hivands asin

l"ESIHll ra I.I l I}I‘ﬂllds HSiﬂ linlilﬂd ..':-r o : ; " !Hamenrme Manager ta the Offer

CIN: L55204MH2013FLC249986

| Members of the Committes of Independent Directors | The members of the Committee of Independent Directors "IDC™), are as follows:

(Figures-Rs. in million except per share data) FI0CT
Co Financiol Res ' &r. No. Mame of the Independent Directors Daesignation
nsol ed ancial ults 1, Mr. Amit Jalan Chairpesan
S Particulars For the QEHI“IEI“ ended For the nine months Eﬂd&ﬂ 2, | Mr. Amit Choudhary Mamber ;
No. December 31,2025 | December 31,2024 December 31,2025 3. | Ms. Hansa Mehta Member |
Unaoudited Unaudited Unaudited | Ms. Hansa Mehia (Indspendent Direclor] was mot prasent in the mestng.
1 Total Income from Operations 7.146.54 6,390.57 158,02 | IDC Memb_ar'i relationehip with the Target Company TII'IE" members of the Committes of |!‘|I:.|E nandanlﬂDi[?:'.urs (1DCT) are serving a5 the Mon-Executive Indepandant
{Director, Equity shares owned, any other contract! | Direciors on the Board of the Targe! Company {"TC")
2 | Met Profit! (Loss) for the period ralationship), if any IDC Membears ara on record that:
{before tax, Exceptional and/or Extracrdinary ifems) [456.91) (547.10) (1,544.50) All 1D members are Independent Directors of the Target Company

3 | Net Profit/ (Loss) for the period before tax None of the |DC Members hold any equity shares in the Target Company, and

i
.
{after Exceptional and/ or Extraordinary items) {479.43) (547.10) {1,567.02) 3. IDC Mambers hava not enterad info any othar contract or have any relationship with e Target Company.
: 4 The members of the 1DC are not related to each other in any maEnner
4 | Met Profit/ (Loss) for the period after tax

{after Exceptional and/ or Extraordinary items] {479.43) [547.10] 11,567.02)

Trading in the Equity shares/other securities of the | 100 Members hawe confiemed that none of them hawe traded i any of the equity shares f securities the TC during

Target Company by IDC Members a) 12 months perod praceding the date of PA, and,

3 | Total Comprehensive Income for the period P - - ~|b}  The penod from the dats of the PA and 1ill the date of this recommendation.

(Comprising Profit/ {Loss) for the peried after tax : iDE hl'..ia;mmhe:s. : nE‘-;ati;:n_r! 5'r-|i|_: ;'n'lL;'; :hE'- :!:.Icqu:ra.rﬁ hrma of the Hﬂmbersfu“f IEE

and Other Comprehensive Income after tax) 1479.17) (565.07) 11,643.63) {Director, Equity shares owned, any ather contradt /[ ) are directors on the boards of any companies in which the Acquirer, i his Individual capacity, is & promoter
& | Paid-up Equity Share Capital 5,827.47 4,986.13 5,827.47 relatfonship), i any or director;

Other Equity (] hiold any equily sl'!ares. or other securities in any campany i which the Acquirer, in his indasdual capacity

B a promober or director; and

B8 | Earnings per share [not annualised for the quarter) c}  have any confract arrangement, or other relationship with the Acquirer or withe any companies in which he

(Face value of Rs. 10/- each) . & a promoter of director,

al Basic (in Rs) 0.75) (1.01) {247 | Trading in the Equity - shases ¢ ofher secunties of the | Mot Applscable

ﬁ.n:qu-rara' by IDC r-.iemhers

b) Diluted {in Rs.) 10.75) (1.01) 12.47) Re-l::-nr_nﬁ'lén_da?u;nn the C Open offer, as to whether | Based on the review of the Offer Documents issued by the Manager to the Offer on behalf of the Acquirars,

NOTES: hez aller, & o 15 Nl fas and reasonable IDC Members belbeve thal the Offer s fair-and reasaable and in line with the SEBI (SAST) Regulabions. The
shareholders may independently evaluate the Offer and take an informed decision in the best of thelr interests.
Furihar, the Poblic Shamhalders should mdependandly meview the Letler of Offer daled Monday, February 02,

a) The above financiol results, as reviewed and recommended by the Audit Committee, hove been approved by the Boord of Directors at its

meeting held on February 3, 2026, 2026, including the risk factors described therein before 1aking any decision in retation to this Offer.
bl Interms of the Regulation 47 of the SEBI {Listing Obligotions and Disclosure Requirements) Regulations, 2015, the key items of Standalone | Summary of raasons for recommendation IDC believes that the Open Offer given by Acquirers is fair and reasanable, in light of the following:
Financial Resulls are given below: [F|EUI'E!- Rs. in Million) | Bazed on the reviesw of the Publle Announcemenl dated November OF, 2025 Detalled Pubdic: Statemrmenl
For the Quuﬂurnndad For the nine months ended datad MNovembsr 14. 2025, Draft Leter of Offer dated November 21, 2025 and Letter of Offer dated
Sr. Particulars February 02, 2026 Baued by the Manager to the Open Cffer on behall of the Acguiress,
MNo. December 31, 2025 December 31, 2024 December 31, 2025 Ik Thea Equity Shares of the Targat Comgpany are nol frequently raded on Calculta Siock Exchange Limifed
Unoudited Unaudited Unaudited and BEE Limited, The Offer price is not lower than the minimum price determined considenng the
paramatars as specified undar Ragulation B of the SEBI 5A5T Regulabons; and
1 Turnaver 17317 4,933.69 16,982.62 il It will provide an exit opportunity 1o the existing sharehalders,
2 Loss Before Tax (70.38] (186.28) {388.19) Keeping in view. the above facts, IDC is of the view that the price of this Open Offer is fair and reasonable
The IDC, howeves, recommeands that the Public Shareholders independently avaluate the Open Cifer and lake
3 Loss After Tax (70.38} (186.28) 1388.19) | informed decisions with respect to their participation in the Cpen Offer.
¢l The above is an extract of the detailed format of quarter and nine months Consolidated Financiol Results filed with the Stock Exchanges | Disclosure of Vioting Pattern Thesa recommendations have been unanimousky approved by the Mambers of IDC at the Meeting hald on
under Regulation 33 of the SEBI (Listing Obligations and Disclosura Requiremeants) Regulations, 2015, The detailed quarter and hine months ; February 04, 2026
Consolidated ond Standalone Finoncial Results are ovoiloble on the websites of the Stock Exchange(s) www.bseindig.com and | Details ol Independent Advisors, If any Mone
www.nseindio.comand of the Company www.burgerking.in. | Any other matter to be highlighted Mone
A For Restaurant Brands Asia Limited Terms not dafirred herain cany the meaning azcribed fo them in the Letter of Offer dafed Monday, February 02, 2026.
To the basl of our knowladge and baliel, after making proper @énguiry, tha inlormation contained i of accompanying his stalement is, i all matenal respect, tiie and
Sd/- correct and not misleading, whether by omissian of any informaticn or otheryize, and includes all the Information required 1o be disciosed by the Target Company undes
Date: February 3, 2024 Rajeev Varman | the SEBI SAST Reguiations
Place: Mumbal Whole-time Director and Group Chief Executive Officer
P For and on behalf of the Committes of Independant Directors

Shashank Traders Limited

Sdi-
Plaes: Delk M. Akt Jalan

b} Wednesday, Fab 04, 2026 Chai of IDC
ephapet firiancialcxpress-corm—— Now Do e

Reglsterad Office: 2 Floor, ABR Emerald, Plot Mo, D-8, Street Mo, 16, MIDC, Andheri (East), Mumbai - 400093
Websites vaww burgerking.in | Tel Mos =91 22 7193 3000 | E-mail; investor@burgerking.in




